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' that the family was not in immediate
g need
! distress or penury, then employment

. assistance would have been sought on

©11.1.1987. Compassionate app-intments to

i dependants

learned counsel for the applitant and |
Shri D.N.Misra, learned coungel for the
Respondents.

24 The impugned order here is the
one passed by the Senior Divisional
Personnel Officer, South Eastern Railway,

Khurda Division (Respondent No.5) on

26,4,1994 rejecting the cleaim of the

widow of late Chakra Bhatta for employ-

ment assistance to her son Banambar Bhatt
on compassionate grounds. Counter=-
affidavit at paragraph 4 states tnat

Chakra Bhatta was survived by the
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applicant (widow), two sons and two dau- |

ghters. Only on 11,11.,1990,i.e. after

a period of three years of the death

' of ex-employee, the applicant approached |

for consideration of her third child
for appointment. Because of the delay
the Respondents came to the conclusion

of relief, If it was really in

~ compassionate grounds as soon as the casu

' Gangman late Chakra Bhatta died on
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provided as a matter of right, but they o
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are provided in certain deserving cases To~ \ﬁw\(&\\g/;
only. Because of the time-lag, the authoritid¥sd ved -
felt that this #&s not a fit case for g
- $’l/3 R enthy
’. compassionate appointmeﬁt.
3 It is pointed out before me that
. . O R OO
the first son of the applicant is 'mentally AR n 5
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incapacitated'. The second child is a C A
¥ v X ALY -
daughter who cannot be a bread-winner
of the family because she has to be married— g
» Y W2 & ety
' and therefore, Banambar, the third chilg,
who has attained majority is the only
fit candidate for compassionate appointment.)! o
v Jeaol
When Chakra Bhatta died, this boy was minor } j
and therefore, he could not apply until Aﬁ'

) pply J h IAI 1 ’u
he attained majority and also the '
necessary qualifications. Quw\
4, Shri D.N.Misra, learned counsel O"/

/
: for the Respondents states that these are 9{}
additional submissions which were not \\ (
D 8 LOve vy -
before the Respondents earlier and therefore \Q\B u \5\6
these have to be investigated and examined. ;%;k _ »
SE\2 (2 osth
In view of gshri Misra's submissions, I ’
direct the applicant to place these submissians - .
in a fresh representation before Respondent =
2
NO.3, the General Manager, S.E.Rallway, \/(\\\ R e
ithin a period of two weeks from the
ate of receipt of this order. The General
anager, within six weeks of the submission 9f
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exanine these aSpects and consider the &:
feasibility and suitability of app01nt1rg &(9\\\ R e\
. sri Banambar Bhatta, the third child
? ‘ of late Chakra Bhatta on compassionate \
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